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biggest o f  tfiB constraints is the tex
tile policy resolution o f 1981 which 
says 50%  o f  the total controlled 
cloth i.e.. 350 million Sq. Metres 
wil! go to  the h:indloom sector and 
the rest to the mills. Since there 
h  an  element of subsidy per unit of 
controlleti cloth, the production of 
such d o th  has now beconne an in
tegral part o f the hanJIooni deve
lopment programme. But, Sir. if 
only 350 million Sq. Metres are 
apportioned amongst all the hand- 
loom producing States, the share of 
each will be quite small and the states 
like West Bengal will have no alter
native but, lo pu< a halt ty this fast 
developing industry It may be 
further pointed out. Sir. that the 
subsidy per unit of controlled cloth 
being higher f o r  the mills than the 
liiindtooms, it is financially sound 
for the Governm ent to allocate the 
entire share to the h i i n d l o o m  sector 
in a p h a s e d  juanner. This may 
b o o s t  both the handlooiit industry 
and the production, hoth sides be
ing  diversified a n d  deLCritralised .  
SL'condly, the continuous e -x p a n s io n  
of pnwcrioom industry hii-j posed a 
s e r io u s  th r e a t  to  the development 
o f  the hand loom sector. Sir, d u e  
til t!ic m odcrnisatioji o f the NTC 
mills as well as many other private- 
owned m il l s ,  a iar^e n u m b e r  of 
scrapped old povver looms arc hcin« 
■oli.! in the murkct which finti their 
way to the setting up o f  unautho
rised powcrlooin units in different
States.

I'liis unauthorised and unplanned 
growth of the powerloum  units has 
become a great impediment to the 
organic growth of the )iand!otim in
dustry. Therefore, further evpan- 
sion of unplanned and unauthorised 
powerlooms should be discouraged.*

Thirdly, Sir, non-a^ ,iiia)>fljty of 
yarn at u i\;:isLinahle price is a ma
jor constraint to the dcvciupmeiit 
of the handloLiin ^cetnr. Therefore, 
:■ scheme ihould he evtdved for sup- 
plv of yarn at ei>ntn>llcd price 
through the A ft.X  Handh)oni Coo- 
peiativc Societie. and the State 
Hiiadloom  C orpord tions. ’

Lastly, the iist o f items now reserv
ed for hand looms requires to  be re
examined, as the handloom  indus
try o f today (s va.stly capablc of 
producing a '^idcr ranpe nt fabrics 
than it could protUice before.

I urge upon the M inister concer
ned to  make a statem ent in the 
House in this regard.

(v) N eed to REDRHii THt grie
vances OF RESIDENTS OP AziZ
N agar in  T a m il  N a d u .

SHRI K. A R JU N A N  (D harm a- 
puri)-: The Neyveli Lignite C or
poration planned to acquiro 18}(0 
hectares including 680 hectates of 
Poram boka lands covering A?.iznagar, 
a settlement of criminal trsl)cs area 
which came into being as early as 
1911, These criminal tribes were 
rehabilitated and were given pattas 
for about 1,370 acres conditionally 
o f which 52S acres have been 
acquired for the second miriR cut by 
the Neyveli Lignite C orporation,

These people of Aziznagar who are 
displaced person^ have not been paid 
any money by way of compensation 
so far. I hose ilcprived peisoiis are 
evicted from cultivable lands and 
they arc in the streets today which 
will definitely push them to the same 
old unruly activities as they were 
before rehabilitation,

1  he following points arc to be met 
immediately relating to  tlie grievan
ces o f the Az.iznagar people : ~

f ) |  The residents should be 
given righl com pensation at rates 
admissible for botiafkle landholders 
in the surrounding areas. The State 
Goverjiment’s cs-gralia p.ivmcnt of 
Rs. 500/- will never solve the pioblem 
of the di^placed person^

(2) They shnul t he t’lven rt;habi- 
litatiod beneliis sticli :is alternative 
cultivable site>, a \vcll-i,uJ nut settle
ment with cam pui am enities and
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job/opportunities in Neyvcli Lignite 
C orporation.

(3) Their immovable piofwrty 
such as houses and wells should be 
a sse s!^  for com pensation without 
any delay. .

The CenUal Government shoutd 
intervene io the m atter so that 
ju itice is done to  eviclces of land.

(vi) A l lb g e d  p o l l u t i o n  o f  d r i n k 
i n g  WATER BTf THE DISCHARGE 
OF POISONOUS BY-PRODUCTS
o r  A W ine Factorv in  Pilarh-
ANI VILLAGE, DISTT. SaHAIAN- 
PUR, U.P.
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(vii) A liu ;e d  ntsiH ucnuN  oh 
W aqi-rR oi’tm  hj. a t  th e  ins- 
jA N ct OF P u n ja b  W aqp  
B o a rd .

SHRI A S lll'A Q  HUSSAIN (Ma- 
harajganj) . Sir. the W aqf Boards 
were coiistiiut;.d in ciicti Statt; under 
the Muslim Waql Ac(, 1956. The 
main purposes ot the^ic Uaards are
(i) protection and  (ii) cfllcient inaaa- 
gement and improvement o f waqf 
properties, l i te  mosques, Durgahs 
and cremiition grounds. Under the 
wuqf Act ,in(i Musltm Law, the 
above-nieiUioiicU lights cannot be 
irdflsferred or even leased out for 
residential purpose^.

Ituoug lith i^  Hihim: 1 would liL̂ e 
to draw the attention of the Minis- 
icr of Law .ind JumIcc who is in 
ch a ig co f Muslins W aqf also that the 
Punjab ^^ l̂ql fl ’a iJ  Ĵ  indulging in 
ihe demolishiiiE .md dc;.iruciion of 
lliese places. Only rccentiy ii) 
■\ugust. tiic Acting Secretary
oJ the fVinJ.ili Viittjl’ Boatd has 
allotted and out the hist(Xic
g^avcyard^, namely, Dar^dh Hazrat 
Sheikh MLilchdooin J.iltiuJin and 

Saiyed Mahmitod Shdtktd, itie renowned


